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CRI M NAL APPEAL NO. 547 OF 2001

STATE OF U. P. Appel lant (s)
VERSUS

BASANT BALLABH PANDEY Respondent ( s)

Dat e: 30/08/2007 This Appeal was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE S. B. SI NHA
HON BLE MR JUSTICE H. S. BED

For Appellant(s) M. Mhd. Fuzail Khan, Adv.
M. Pranmod Swarup, Adv.

Ms. Rachana Srivast ava, Adv.

For Respondent (s) M. Vijay Panjwani, Adv. (A C.)

UPON hearing counsel the Court made the follow ng
ORDER

The State of U P. as also the State of U tarakhand, who are
bei ng represented by their respective counsel, are hereby directed to
trace out M. Vivek Pandey and M ss Chandra Pandey, children of the
respondent Basant Bal | abh Pandey and, after they are traced out, they
shoul d be taken to the nearest Chief Judicial Mugistrate. The Chief
Judi ci al Magistrate concerned shall record their statenents inter alia to
the effect as to whether they have received any anmount fromthe Chief
M nister Relief Fund and other relevant facts. The statenents recorded
by the Chief Judicial Mugistrate as also their present address, shall be
sent to this Court forthwth.

Put up the matter after four weeks on any m scel |l aneous day as
a m scel | aneous case.

(A.S. BISHT) (PUSHAP LATA BHARDWAJ)
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